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The quantities of foodgrains allocated/ released to the Government of
Bihar during the last three years areag under:—

{Quantity in MTs.)

o
Year rvatities  Unutilised Totalfood- tities B_lance
food- grains made of food-
grains from last available grains
allocated/  year utilised
releated
1978-79 . 200000 22264 56 222264 56 1B2140-00 40124 56
197980 . 346000  40124-56 88612456 301355'24 84769 32
1g8o-81 . . . . 164000* 84679 32 248769 22  135005'0B 112863 24

*Out of th.s 54,000 metric tonnes could not actually be released.

It will be noticed from the above
that the rate of utilisation which was
25.80 per cent in the year 1977-78 rose
to 81.9 per cent in the year 1978-79.
In the years 1979-80 and 1980-81 the
rate of utilisation has been 78.0 per
cent and 69.8 per cent respectively, In
addition to foodgrains an amount of
Rs. 17.25 crore (Rs. 14.22 crore for
material component and Rs. 3.03 crore
for wage component) was released to
-the Government of Bihar. As the
tunds were releaseq towards the close
nt the financial year the information
in regard to the utilisation of funds
has not so far been received.

12.00 hrs,

PROF. K. K. TEWARY (Buxar):
Sir, I have given a Calling Attention
notice about the statement made by
the hon. member, Shrj Atal Bihari
Vajpayee in America criticising the
Government of India....(Interrup-
tions).

MR. SPEAKER: I will consider it.
It is under my consideration now.

’ (Interruptions)

—

12.00 hrs.

PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT
oF NarioNnar BumbinGs CONsTRUC-
TIoN CoORPORATION LTp, NEW DELHT
FOR 1979-80 AND A STATEMENT FOR
DELAY AND STATE;ENT SHOWING THE
ActioN TAKEN BY GOVERNMENT ON
VARious ASSOURANCES, PROMISEs AND
UNDERTAKINGS GIVEN BY MINISTERS
During VARIOUs SESSIONS OF Lok
SABHA.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): I beg to lay on the
Table— ———

(1) A copy each of the following
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1056:—

(i) A statement regarding Review
by the Government on the working
of the National Buildings Construe-
tion Corporation Limited, New
Delhi, for the year 1979-80.
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(ii) Annual Report of the Na-
tional Buildings Constructjon Cor-
poration Limited, New Delhi for the
year 1979-80 along with the Audited
Accounts and the comments of the

Comptroller and Auditor-General
thereon. :

(2) A statement (Hindi and Eng-
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lay in laying the papers mentioned
at (1) above,

[Placed in Library. See No. LT-—
266|81).

(3) Tha_ following statements
(Hindi and English versions) showing
the action taken by the Government
on various assurances, promises and
undertakings given by the Ministers

during the various sessions of Lok
Msh versions) showing reasons for de- Sabha:—
(i) Statement No. XVII—Sixth Session, 1978.
Sixth Lok Ssbha
(i) Statement No. XX—-5eventh Session, 1980}

(ili) Statement No. VII—-First Session, 1980

(iv) Statement No. VIII~.Second Session 1980
(v)  Statement No. XII~+Third Session 1980

(vi) Statement No. Ve—Fourth Session 1980
(vii) Statement No. II~-Fifth Session 1981
(viii) Statement No. III—Fifth Session 1981
(ix) Statement No. I'V~<Fifth Session 1981
[Placed in Library. See No. 2667/81),

AssAM Wip LiFe (TRANSACTIONS
AND TAXIDERMY) AMENDMENT RULES
1981; REVIEW ON AND ANNUAL REPORT
OF NATIONAL CoOPERATIVE UNION OF
INpza, New DEeLHI For 1070-80 AND
STATEMENT FOR DELAY; REVIEW ON
AND ANNUAL RAPORT OF Foop CoORr-
PORATION OF INDIA FOR 1979-80 ETC,

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z, R. ANSARI): Sir, on be-
half of Rao Birendra Singh I beg to
lay on the Table:—

(1) A copy of the Assam Wild
Life (Transactions and Taxidermy)
Amendment Rules, 1981 (Hindi and
English  verisions) published in
Notification No. G. S. R. 401(E) in
Gazette of India dated the 22nd June,
1981, under sub-section (2) of sec-
tion 63 of the Wild Lif, (Protection)
Act, 1972,

[Placed in Library. See No. LT—
2668/81].

(2) (i) A copy of the Annual
Report (Hindi and English versions)

Seventh Lok Sabha

|
|

J

of the National Cooperative Union
of India, New Delhi, for the year
1879-80 together with Accounts and
the Audit Report thereon.

(ii) A copy of the Review (Hin-
di and English versions) by the
Government on the working of the
National Cooperative Union of
India, New Delhi, for the Yyear
1979-80.

(3) A Statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the documents men-
tioned at (2) above.

Placed in Library. See No. LT—]
2669/81].

(4) (i) A copy of the Annual
Report (Hindi and English versions)
of the Food Corporation of India
for the year 1978-80 along with the
Audited Accounts, under sub-sec-
tion (2) of section 35 of the Food
Corporations Act, 1964.

(ii) A copy of the Review
(Hindi and English versions)
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by the Government ‘o the work-
ing of the Food Corporation of
India for the year 1979-80.

(8) A statement (Hindi and
English versions) showing reasons
for delay in laying papers men-
tioned at (4) above.

[Placed in Library. See No. LT—

2870/81].

‘(65 A copy of Government Reso-
lution No. 22/7/80-P-I, (Hindi
and English versions) published
in Gazette of India dated the 27th
September, 1980 constituting the
Sardar Sarovar Construction Ad-
visory Committee,

(7) A statement (Hindi and
English versions) showing reasons
for delay in layig the Resolution,
mentioned at (68) above., [Placed
in Library See No. LT-2671/81 ]

(8) A copy each of the following
papers (Hindi and English ver-
sions) under section 61-A of the

Companies Act, 1956: —

(1) Review by the Government
on the working of the Kerala
Forest Development Corporation
Limited, Kottayam, for the year
ended 30th June, 1979.

(n) Annual Report of the
Kerala Forest Development Cor-
poration Limited, Kottayam, for
the year ended 30th June, 1979
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon.

(9) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers
mentijoned at (8) above. [Placed
in Library. See No. LT-2672/81.)

1)

(1) A copy of the Forest (Con~
servation) Rules, 1981 (Hind} and
English versions) published in
Notification No. G.SR. 719 in
Gazette of India dated the 1st

1446 LS--13,

Aygust, 1881, under sub-maction
(2) of section 4 of the Forest,
(Conservation) Act, 1980. {[Placed
in Library. See No. LT-2673/81.]

(11) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955:—

(i) The Fertiliser (Control)
Second Amendment Order, 1981,
published in Notification No.
G.S.R. 34B(E) in Gazette of India
dated the 13th May, 1981.

(ii) G.S.R. 436(E) published
in Gazette of India dated the
11th July, 1881 fixing the maxi-
mum price per tonne at which
fertilizer specifiedq in the Sche-
dule of the notification would be
sold to tea, coffee or rubber plan-
tation or to cultivators. [Placed
in Library. See No. LT- 2674/81.]

CoconvuTr DEVELOPMENT Boarp (ForMsS

oF OprroN) RUELS, 1981 anp NoTtrFr-

CATIONS UNDER EssEnNTIAL, COMMODI-
TIES AcT, 1955

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): 1 beg to lay on the Table—

(1) A copy of the Coconut Deve-
lopment Board (Forms of Option)
Rules, 1981 (Hindi and English
versions) published in Notication
No. G, S. R. 322(E) in Gazette of
India dateq the 6th May, 1981,
under section 21 of the Coconut
Development Board  Act, 1979,
[Placed in Library. See No. LT-
2675/81.]

(2) A copy each of the following
Notificationg (Hindi and English
versions) under sub-gection (8) of
section 3 of the Essentia] Commo-
dities Act, 1955:—

(i) The Sugar (Price Deter-
mination for 1980-81 Production)
(Third Amendmenty Qrder, 1981
published in  Notification No.
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GSR. 370(B) in Gezette of
India dated the 28th May, 1881
together with Corrigendum there-
to published in Notification No.
G.S.R. 440(E) in Gazette of India
dated the 17th July, 1981.

(ii) The Sugarcane (Control)
Amendment Order 1981, publish-
ed in Notification No. G.S.R.
427(E) in Gazette of India dated
the 3rd July, 1881, [Placed in
Library. See No. LT-2676/81.}

NOTIFICATION UNDER CUSTOMS ACT,
' 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROTH: I beg to
lay on the Table a copy of Notifica-
tion No. GS.R. 490(E) (Hindi and
English  versions) published in
Gazette of India dated the 2l1st
August, 1981 together with an ex-
planatory note regarding re-imposi-
tion of export duty on coffee at the
Tate of rupees 75 (Seventy-five) per
quintal, under section 159 of the Cus-
toms Act, 1962, [Placed in Library.
See No. LT-2677/81.]

MR. SPEAKER: Whatever is said
without my permission will not form
part of the proceedings.

(Interruptions)®

MR. SPEAKER: You canngt dis-
cuss it here.

A FI A AT QTR 7
(Interruptions)

MR. SPEAKER: Have you read
the rule?

(Interruptions)
MR. SPEAKER: Nothing will go
on record.
(Interruptions) *

AUGUST 24, 1081
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MR. SPEAKER: I have not allow-
ed anybody to speak.
(Interruptions) *

MR. SPEAKER: They are all to

be discusseq there in my Chamber,
not here.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Sir, I would like my
statement tp be discussed here be-
cause he has referred it hege jugt
now....

(Interruptions)

MR. SPEAKER: Whatever is said
without my permission will not form
part of the proceedings.

(Interruptions) *

SHRI EDUARDO FALEIRO
(Mormugao): Sir, you can listen to
us one by one. Sir, Mr. Tewary has
given a Calling Attention notice re-
garding same statement made by Mr.
Vajpayee and now the hon. Member
is here. ... (Interruptions)

MR. SPEAKER: That is wunder
consideration, I have not decided
anything, How can I discuss it here
now?

SHRI EDUARDO FALIERO: He

has given a  Calling Attention
Notice. ..

MR. SPEAKER: You cannot call
for the conclusion, Sir.

SHRI EDUARDO FALEIRO: It
is a matter of propriety that a leader
of a Politica] party, g leader of a
political party angd a ember of this
House, has gone abroad and made a
statement. ...

(Interruptions)

MR. SPEAKER: It is my discre-
tion.

PROF. K. K. TEWARY (Buxar):
How can he go abroad and make a
statement about the Government of
India? It is never done, Sir. (Inter-
ruptions),

*Not recorded.



